Re: Motion for
by Adjournmént

NOWSrsCATIONS ISSUED UNDER EaSENTIAL
CommonrTiss ACT

The Deputy Minister of Food and
Agriculture (Bhri A. M. Thomas): 1
beg to lay on the Table, under sub-
section (8) of Section 3 of the Essen-
tial Commodities Act, 1855, a copy of
each of the following Notifications: —

(i) G.S.R. No. 851 dated the 1Tth
August, 1959 making certain
further amendment to the
West Bengal Rice (Movement
Control) Order, 1858. [Placed
in Library. See No. LT-1876/
89].

(ii) G.B.R. No. 971 dated the 22nd
August, 1959 making certain
turther amendment to the
Uttar Pradesh  Foodgrains
(Restrictions on Border
Movement) Order, 1859. (Pla-
ced in Library. See No LT-
1877159) .
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Mir. Bpeaker: A poing of order has
been raised. If an hon. Member
fSeels that a State Government has
eantravened any provisions of the
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Constitution, is it open to him #
raise it by way of an adjournment
motion here? ] think that is the
point of order. if I have understood
him correctly. If any Government
breaks the Constitution, there are
constitutional remedies. They can
go to the Supreme Court. There are
also gther ways of doing it, as has
been done in some other cases. It is
not by way of an adjournment
motion that it has to be brought up
here If sufficient opportunity must
be given to the House, it is not to be
raised here by way of an adjourn-
ment motion. We have no appeliate
jurisdiction here over any State.
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Mr. Speaker: I have given my rul-
ing. He is only repeating what he
hss stated already. I have given my
ruling, that we have no appellate
jurisdiction over any State Govern-

ment.
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(Shri Sarju Pandey then left the
Howse)

12-12 hre,

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government business





